IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

MA 3 of 1999
0A 1979 of 1997

Present s Hon'ble Mr. S, Biswas, Administr ativ-e Member

Hon'ble Mr, Nityananda Prusty, Judicial Member

Surojit Kumar & Ors,
- V5~

Eastern Railuay

For the Applicants : Wr. B. ﬂukhergee, Counsel

Ns. Re Basu, Counsel

e

For the Respondents
Date of Order : 02-12-2003
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éThis MA has been filed by the applicants to Canéel
and set éside the MA 471 of 1997 and disallow the gpplicants
in Ma 471 of 1997 to 1ntervem$ﬂ¥he OsAe 1979 of 1997. But on
verlflcatlon of record it is found that the MA 471 of 1997 has
alregady been disposed of by an order dated 24.9.1998 as being
not maintginable. In that vies of the order passed in MA 471
~of 1997,Ethis AA 3 of 1999 has already beoome infructuous., Hence,
it is disposed of having become infructuous. However, there shall

be no order as to costs,

—
\\ g/f ' o 5 ‘,&73\7/;%

. Ném er (J3) Member (A)

DKN



